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JOINT COMMITTEE REPORT IN THE MATTER OF
ORIGINAL APPLICATION NO. 72/2021

Santosh Kamalaksha Shetty (Applicant)
Versus

Yashwant Chavan & Ors. (Respondent)

1.0 Background:

The Original Application No. 72/2021, filled by Santosh Kamalaksha Shetty

(Applicant) against Yashwant Chavan & Ors. (Respondents).

In this regard Hon’ble NGT has passed order on 27/10/2021 (copy of the same

attached & annexed as Annexure l) and mentioned that:

It is the further submission of the Original Applicant that the fly ash brick unit
namely ‘Partik Fly Ash Bricks” owned by the Respondent No.1 came to be
established in the year 2011 and it is located at an approximate distance of 244
meters from the residential flats namely “Ganga Constella” and it is continuously
causing noise and air pollution and on account of the same, the residents of the
locality had developed various ailments.

In the light of the above facts and circumstances, the Tribunal directs the
Respondent namely Pune Municipal Corporation represented by the Municipal
Commissioner and the Regional Center/ Office of the Maharashtra Pollution Control
Board to put the Applicant as well as M/s Paratik Flay Ash Bricks on notice and
cause inspection of the said unit and they should also find out whether there are
any other sources of noise and air pollution in the said locality/area and submit a
report with the supporting documents, if any, to this Tribunal

In compliance with aforesaid order joint Committee consisting of the following members:

o

Shri Shankar Waghmare, Regional Officer, Maharashtra Pollution Control Board, Pune.

Shri. Pratap Jagtap, Sub Regional Officer, Maharashtra Pollution Control Board, Pune-I.
Shri Nikhil M. Gulechha, Junior Engineer, Representative of Pune Municipal
Corporation.

Visited the site of M/s Pratik Readymix Concrete, located at S. No. 60/3,4,5,

Chavan Mala, Kharadi, Ta. Haveli, Dist, Pune and M/s Yash Infrastructure Company,
located at S. No. 1344/3 & 4, 5 S. No. 63/1/6, Clo AIGP Developers (Pune) Pvt. Ltd.
Grant Road, Kharadi, Ta. Haveli, Dist, Pune on 02/11/2022. During visit Shri Mahesh
Ashok Chavan, representative of Ready Mix plant Respondent no. 1 was present.
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2.0 Status report Projects:

During visit on 02/11/2022 it was observed that at this S. No. 60/3/4/5, Kharadi,
Pune, there is no any RMC plant or Fly Ash bricks manufacturing observed. At
present 02 labour camps observed. As per the information given by representative of
Resp. no. 1 there was RMC activity and Fly Ash bricks mfg. unit and same was not in
operation since December 2020 & February 2020 respectively. RMC representative
also informed that after shutting down of above activity they have dismantled plant
and machinery and kept at S. No. 60/5, opposite to old RMC plant location.

Further the information submitted by Shri Mahesh Ashok Chavan,
répresentative of Resp. no. 1 vide there letter dtd. 03/11/2022 that on Sr. No.
60/3/4/5, Kharadi, Pune there was RMC plant commissioned on January 2018 and
Same was closed & demolished in December 2020, similarly Fly Ash bricks
manufacturing plants was established in June 2012 and closed & demolished on
February 2020 (copy of letter is attached & annexed as Annexure ).

From the Google image it is observed that residential building of the applicant
Ganga Platino is located opposite side of old RMC plant area, which is approximately
100 mtrs away from old and demolished RMC plant.

New RMC plant namely M/s Yash Infrastructure Company which is operated by
same PP and located at S. No. 1344/3 & 4, 5 S. No. 63/1/6, Clo AIGP Developers
(Pune) Pvt. Ltd., Grant Road, Kharadi, Ta. Haveli, Dist, Pune.

3.0 Details of RMC plants, Fly ash bricks plant and labour camps:

(i) RMC plant namely M/s Pratik Readymix Concrete, S. No. 60/3,4,5, Chavan
Mala, Kharadi, Ta. Haveli, Dist, Pune:

PP has obtained Consent to Operate from the Board on 31/01/2018 for
the activity of Ready Mix Concrete — 1000 m3/Month, which was valid upto
31/10/2021 (copy of the same is attached & annexed as Annexure ). As
per information given by PP, RMC plant was in operation from January 2018 to
December 2020. For the same duration PP has obtained Consent to Operate
from the Board.

This office has issued show cause notice on 10/08/2020 as the project
proponent has extracting ground water without obtaining CGWA NOC and
carried out excess production than consented quantity on the basis of complaint
received from nearby residents (copy of the same is attached & annexed as
Annexure V). PP has not submitted any reply to above notice however they
closed and demolished this RMC Plant.

3
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(iii)

(iv)
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Fly Ash Bricks plant located at, S. No. 60/3,4,5, Chavan Mala, Kharadi, Tal.
Haveli, Dist, Pune:

As per information given by PP Fly Ash Brick manufacturing plant
commissioned in June 2012 and same was in operation till February 2020. As
per Central Pollution Control Board directions dtd 07/03/2016, Fly ash bricks
mfg. activity comes under white category, there shall be no necessity of
obtaining the Consent to Operate for White category of industries & and an
intimation to concerned SPCB shall suffice. However, it is observed that PP has
not submitted any intimation to the Board for the mfg. of Fly ash bricks.

Labour camp:

During visit two labour camps was observed. Further it is also noticed
that there are approx. 100 rooms in both the camps. One of the camp is
provided septic tank for the domestic effluent and further connected to PMC
drainage system, wet waste and dry waste found segregated and which is
handover to local body. All area covered under labour camp is plain cement
concrete. Labour camp is found well maintained condition.

However, another labour camp was haphazard conditions. Provided
septic tank for the domestic effluent and further not found connected to PMC
drainage system, wet waste and dry waste not found segregated and which is
handover to local body.

Labour camp is not covered under consent regime under Water (P & CP)
Act, 1974 and Air (P & CP) Act 1981. Further Pune Municipal Corporation vide
letter dtd 23/11/2022 informed that as per Unified Development Control and
Promotion Regulations (Regulation no. 2.1.2) permission is not necessary for
labour camps for construction sites, provided adequate water supply and
sanitation facility are provided and safety is ensured. (copy of the letter is
attached & annexed as Annexure V).

As mentioned in the application site of M/s Yash Infrastructure Company,
which is operated by same PP and located at S, No. 1344/3 & 4, 5 S. No.
63/1/6, Clo AIGP Developers (Pune) Pvt. Ltd. Grant Road, Kharadi, Tal.
Haveli, Dist, Pune visited on 02/11/2022 and observed that :-

This plant was established in 08/08/2019 and having the valid consent till
31/07/2025 for Ready Mix Plant for captive purpose only of capacity 2000 cubic
meter/month. (copy of the same is attached & annexed as Annexure VI)
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Further during visit it is also observed that :-
1. Material transfer points are not covered.
Daily cleaning/removal of dust accumulation inside the plant (dry/wet) is not
found carried out.
Two level type washing facility not provided at entry and exit point.
Closed shed is not provided to raw material storage area.
5. Sedimentation tank provided for the storage of contaminated water is observed
overflowing and found its way inside the RMC plant premises.
6. Wind breaking wall of adequate height is not provided.

N

> w

For the above non-compliances Board has issued proposed Direction to the
RMC plant on 25/11/2022 (copy of the same is attached & annexed as Annexure
Vi)

Photographs of all above locations are is annexed as Annexure VIIl.

4.0 Conclusion and recommendations:

The committee during visit observed that:-

1. RMC plant and Fly ash bricks plant located at S. No. 60/3,4,5, Chavan Mala,
Kharadi, Ta. Haveli, Dist, Pune was already closed & demolished there activity
more than 1.5 year ago. On the same plot presently 02 labour camps observed.
Labour camps are not covered under consent regime.

2. As per information given by Pune Municipal Corporation there are two labour
camps, permission is not required for the labour camp as per UDCPR 2020 from
local body.

3. For the non-compliance of M/s Yash Infrastructure Company Board has issued
Proposed Directions on 25/11/2022.

4. Pune Municipal Corporation shall ensure the collection of solid waste and
construction and debris waste laying in the surrounding area plot and shall be

disposed in scientific manner.
’

Pratap Jagtap
Sub Regional Officer, Pune-
Maharashtra Pollution Control Board, Maharashtra Pollution Control Board,
Pune Pune

Nikhil M. Gulechha
Junior Engineer
Pune Municipal Corporation
Place: Pune
Date: 25.11.2022
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Item No.03 {(Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Original Application No.72/2021(WZ)

Santosh Kamalaksha Shetty Applicant(s)

Versus

Yashwant Chavan & Ors. Respondent(s)

Date of hearing: 27.10.2021

CORAM: HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant(s) : Applicant in Person

ORDER
1. Heard the submission of the Original Applicant who is appearing as
party in person.
2. According to him, the residential unit put up by Respondent No.2
namely “Ganga Constella” came to be completed in the year 2010 and he
occupied one of the flats in the year 2018.
3. It is the further submission of the Original Applicant that the fly
ash brick unit namely “Partik Fly Ash Bricks” owned by the Respondent
No.1 came to be established in the year 2011 and it is located at an
approximate distance of 244 meters from the residential flats namely
“Ganga Constella” and it is continuously causing noise and air pollution
and on account of the same, the residents of the locality had developed
various ailments.
4. The Original Applicant would further submits that despite various
representations sent in the form of emails and issuance of show cause
notice dated 07.04.2021 by the Respondent No.3 to the said unit, no

further action has been taken and hence, came forward to file Original

C
o
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Application praying for assessment, levy and recovery of environmental
compensation.

5. The Tribunal has considered the arguments/submission of the
Original Applicant who is appearing as party in person.

6. The prima-facie appears that the fly ash bricks unit which is under
operation, came to be established in the year 2011 and the Original
Applicant has occupied one of the flats in the said residential complex in
the year 2018 and the fact remains that the alleged operation of the said
unit should be in compliance with the relevant environmental norms.

7. In the light of the above facts and circumstances, the Tribunal
directs the Respondent namely Pune Municipal Corporation represented
by the Municipal Commissioner and the Regional Center/ Office of the
Maharashtra Pollution Control Board to put the Applicant as well as M/s
Paratik Flay Ash Bricks on notice and cause inspection of the said unit
and they should also find out whether there are any other sources of
noise and air pollution in the said locality/area and submit a report with
the supporting documents, if any, to this Tribunal..

8. A copy of this order, be communicated to Pune Municipal
Corporation and Regional Office of Maharashtra Pollution Control Board.

9. Call on 09.12.2021.

M. Sathyanarayanan, JM

Dr. Arun Kumar Verma, EM

October 27, 2021
Original Application No.72/2021(WZ)
JG
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Date: 03/11/2022

To

Regional Officer, ’Q {
Maharashtra Pollution Control Board,

Wakadewadi, Shivajinagar, /

Pune.
~

Sub: RMC Plant & Fly ash Bricks Plant Closure letter

. \
Dear sir 4 \ \
RMC plant registered at Sr No 60/3/4/5 Kharadi, Pune-411014 was started from January

2018. the RMC plant was producing 1000-1200 cum per month. & flyash bricks plant was
started from June 2012.

el

The RMC plant was shut down in December 2020. & After shutting down production from
the plants from January 2021 onwards, & flyash bricks plant was shut down in February
2020. We have divested its assets and put them up for sale in our free space.

We have submitted original Consent copy to MPCB office along with necessary documents.

Thanking You
1
Yours faithfully 1 \g\n"
- b“':’
Mahesh Chav < e

Designated Partner

Plant Add.: S. No.60, Chavan Farm, Opp. World Trade Center, Kharadi, Pune 411014
Email : pratikrmc50@gmail.com 9
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MAHARASHTRA POLLUTION CON TROL BOARD
Phone : 020-25811627 ‘ Jog Center, 3rd floor, Mumbai Pune Road,
Fax : 020-25811029 Wakdewadi,

Email : sropune1@mpcb.gov.in
Visit At : http:/mpcb.gov.in

Pune - 411003

Green/S.S.1 Date: 31/01/2018
Consent No: MPCB/1801061283

Consent to operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Scction 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under
Rule 6 of the Hazardous Wastes & Other Wastes (Management, Handling &
Transboundry Movement) Rules 2016

[To be referred as Water Act, Air Act and HW (M&H) Rules.res "”ecti;&ély].

S

M/s. Pratik Readymix Concrete
S. No. 60/3, 60/4 & 60/5, Chavan Ma
Kharadi, Tal-Haveli, Dist-Pune.

CONSENT iz kerchy granted to

located in the area declared under the provisidi;és o’?the Water Act, Air act and
Authorization under the provisions of HW(M&H)*Rules and amendments thereto
subject to the provisions of the Act and the Ruiles®

L. The Consent to operate is granted for-a period up to: - 31/10/2021 JMM

2. The Consent is valid for the cture of - Iy

Sr. No. Product Name , £ Maximum
' Quantity

(i) The daily qugri’citx of trade effluent from the factory shall not exceed 0.00M3/D.
(ii) The daily q
(ii1) Trad% Efflu

tity of sewage effluent from the factory shall not exceed1.0M3/D.

: ffluent Disposal: Nil
wz*“’ge Effluent Treatment: Thc applicant shall provide comprenensive
”'»%:treatment system as is warranted with reference to influent quality and operate
and maintain the same continuously so as to achieve the quality of treated effluent
to the following standards.
(1) Suspended Solids Not to exceed 100 mg/l
(2) BOD 3days 270 C. Not to exceed 100 mg/l.

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a
soak pit, which shall be got cleaned periodically. Overflow, if any, shall be used on
land for gardening / plantation only.

(vii) Non-Hazardous Solid Wastes: s

Sr. No.

Type Of Waste

SRO Pune I/1/G/S/04268000
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(viii)Other Conditions: Industry should monitor effluent quality regularly.

4. The applicant shall comply wiin the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and
amendment Rules, 2003 there under

The daily water consumption for the following categories is as under:

(1) Domestic purpose 1.5 CMD
(ii) Water gets Polluted &

Pollutants are Biodegradahle ... 0.0C CMD
(i) Water gets Polluted, Pollutants

are not Biodegradable & Tuxic ... 0.00 CMD
(iv) Industrial Cooling, spraying

in mine pits or boiler feed 0.00CMD

The applicant shall regularly submit to the Board the returng, of water
consumption in the prescribed form and pay the Cess as specified under:Section 3 of the

said Act.
5. CONDITIONS UNDER AJIR ACT: IS il
. ()  The applicant shall install a comprehensive control,system consisting

of control equipments as is warranted with refexencé to generation of
. . . . i .
emission and operate and maintain the samexcontinuously so as to

achieve the level of pollutants to the follo it

w

a. Control Equipment: : -

D). Industry shall provide dust collector of sufficient capacity to control the”
emissions. : -
2)You shall provide wind breaking walls. :
3)You shall develop a green belt along the periphery of unit.
4)You shall construct metalled roads. :«3: ki i
5)You shall follow regular cleanin
6)All the cementations materi

ng of the ground within premises.
tored in silos.

6. Standards for Stagk missions:
(69) The app!icei@ "s,h‘all’ observe the following fuel pattern:-

1 plicant shall erect the chimney(s) of the following
., specifications:-
Height in Mtrs.

- . R s - — s - l —

(iii) The applicant shall provide ports in the chimney/(s) and facilities such as

: ladder, platform etc. for monitoring the air emissions and the same shall be
open for inspection to/and for use of the Board’s Staff. The chimney(s) vents
attached to various sources of emission shall be designated by numbers such
as S-1, S-2, etc. and these shall be painted/ displayed to facilitste
identification.

(iv)  The industry shall take adequate measures for control of noise levels from its
own sources within the premises so as to maintain ambient air quality
standard in respect of noise to less than 75 dB(A) during day time and 70
dB(A) during night tine. Day time is reckoned in between 6 a.m. and 10 p.m.
and night time is reckoued betiveen 10 p.m. and 6 a.m.

(vi) Other Conditions: ~
1) The industry should not cauge any nuisance in surrounding area.

SRO Pune I/1/G/S/04268000 Z s 2
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2) The industry should wonitor ambient air quality regularly.

3)All material transfer point should be covered.

4)The dust contaminate system shall be provided incorporating either of the
following.

*  Barricating all around the periphery of the plot boundary of height minimum
20 feet above free fall air emission area. Samemay extend above whenever
clothing whenever required.

*  QOperation of RMC plant . »2i! he in day time only. The day time is reckoned in
between 6 am to 6 pm.

*The Board may make the standards stringent for RMC/batching plant located
within corporation area.

7. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT, HANDLING &

TRANSBOUNDRY MOVEMENT) RULES, 2016: -
@) The Industry shall handle hazardous wastes as specified below
‘ Type Of Wastes, .Quantity UOM - Disposal
—N.A.—

. A Treatment: .. MIL o -
1. The authorization is hereby granted to operate
storage, transport & disposal of hazardous was'
2. The industry should comply with the Hazardo us, Waste (M&H) Rules, 2003.
a. Whenever due to any accident or other:unforeseen act or even, such
emissions occur or is apprehended to occhr in excess of standards laid
down, such information shall be forthwith Reported to Board, concerned
Police Station, office of Directdrate of Health Services, Department of
Explosives, Inspectorate of ‘E %torzeq and Local Body. In case of failure of
pollution control equlp'ne; ] the"’productmn process connected to it shall
be stopped. <
b. Industry shall obtain’
having envnonmergt !

;facility for collection,

gistration -from CPCB as a re-refiner of Used oil
‘sountd technology as per the provisions of

Hazardous Waste. ?Management & Handling) Rules 1989 & Amendment
Rules 2003 bef(@e commencement of production.

c. The unit-has to display and maintain the data online outside the factory
main “gate “in “Marathi t& Enghsh both on a 6’x4’ display board in the
manner ‘and the report of the.compliance along with photograph shall be
sub

tbmitted to this office & concerned Regional Office/ Sub Regional Office.
d. Itishall be ensured tha: the Hazardous waste is handled, managed &
! sposed of strictly in accordance with the Hazardous Waste
) (;Management & Handhng) Rules; 1989 as amended on 2003 and shown &
.*submitted to the Board 45 & when asked for.

8. Industry shall comply with following additional conditions:

i. "The applicant shall maintain good housekeeping and take adequate measures
for control of pollution from all sources so as not to cause nuisance to
surrounding area / inhabitants.

ii. The applicant shall bring minimum 33% of the available open land under green
coverage/ tree plantation.

iii. Solid waste — The non hazardous solid waste arising in the factory premises,
sweepings, etc., be disposed of scientifically so as not to cause any nuisance /
pollution. The applicant shall take necessary permissions from civic authorities
for disposal to dumping ground.

iv. The applicant shall provide for an alternate electric power source sufficient to
operate all pollution contro! facilities installed by he applicant to maintain
compliance with the terms and conditions of the consent. In the absence, tne

<
SRO Pune 1/1/G/S/04268000 h 3
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applicant shall stop, reduce o ...herwise, control production to abide by terms &
conditions of this consent regain g pollution levels.

v. The applicant shall not change or alter quantity, quality, the rate of discharge,
temperature or the mode of : e effluent / emissions or hazardous wastes or
control equipmence providec . .r without previous written permission of the
Board.

vi. The applicant shall provide factity for collection of environmental samples and
samples of trade and gewass «wlwaents, air emissions and hazardous wastes to
the Board staff at the te :1inai ov designated points znd shall pay to the Board
for the services vendered :n thiz bohalf,

vii. The firm shall submit to this sifice, the 30 day of September every year, the
Environmental Statement Report ior the financial vear ending 315t March in the
prescribed Form-V as pre the provisions of rule 14 of the Environment
(Protection) (Second Amendment) Rules, 1992. C

viii.As inspection book shall be opened and made available (o the Board’s officers
during their visit to the applicant. s 1

X. The applicant shall instsll sepsuate electric meter showing:the consumntion of
energy. for operation of dc»mg—; and indigtrial o 60 ee e bent piants and sir
poiluticn control system. A registar showing consumption.of chemicals used for
treatment shall be maintained. Ly,

Xi. Separate drainage system shull be provided for collection of trade and sewage
effluents. Terminal manheles zhall be provided at the end of collection system
with arrangement for measu viug the flow. No effluent shall be admitted in the
pipes / sewers down- stream of the terminal manholes. No effluent shall {ind
its way other than in designed and provided collection System.

xii.  Neither storm wates nor discharge from other premises shall be allowed to

mix with the effluents from t} »factory.

xiii. Industry shall volunta-ilv* stop the manufacturing activity, if
complaints arises gainst the noise/hir/water pollution.

xiv.  The applicant shal’ inake @ application for renewal of the consent at
least 60 days before the dat: of the ¢xpiry of the consent.

xv.  The Industry shall follow o gnidelines of establishment & operation
of Ready Mix Plant (R i’) published by Maharashtra Pollution
Control Board Gazutte noii.ication dtd.07/11/2016. *

xvi.  Board has ieserved the right (¢ amend/change/revoke consent.

10. The Capital investment of the indastry is Rs. 61.71/- Lacs.

For AND ON BEHALEW.C.BOM(],
AL

(B3

(Nitin Shinde)
Sub-Regenal officer,
M.P.C.Board, Punc-I

To, -

M/s. Pratik Readymix Concrete

S. No. 60/3, 60/4 & 60/5, Chavan Mala,
Kharadi, Tal-Haveli, Dist-Pune.

Received Consent fee of - e v
Atgoynt(Rs.) “*DD.'Np,"* e
1 | 156000.0/-

SRO Pune I/I/G/S/04268000 4




MAHARASHTRA POLLUTION CONTROL BOARD

; ’ REGIONAL OFFICE - PUNE
Phone No. 020-25811694 I Jog Centre, 3" Floor,
-FaxNo.  020-25811701 TR Wakdewadi,
e-mail : ne@mpcb.gov.in Old-Pune Mumbai Road,
visit us ; www.mpch gov.in Pune- 411003
MPCB/ROP/MPca/sch/ R\ ) -40R.000H_ Date: A&
ecy b-405-0085 DR\bALQO
M/s. Pratik Readymix Concrete,

Sr. No. 60/3, 60/4, 60/5,
Chavan Mala, Kharadi, Pune

Sub: Show Cause Notice,
Ref: 1) Consent granted by the Board.
2) Visit of Board Officials did. 10/08/2020
3) Proposal submitted by SRO Pune-i vide no. MPCB-LEGAL_ACTIONS-
180920003 on 23/02/2021.

WHEREAS, you are operating industry is located in the “Pollution Prevention Area”
under the Water Act, 1974; under the Air Act, 1981 and Authorization under the Hazardous
& Other Wastes (Management & Transboundry Movement) Rules, 2016 foliowed by further
amendments made therein from time to time.

'AND WHEREAS, the Board had granted the conditional consent to operate under
Section 26 of the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of
the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2016. AND
WHEREAS, it is obligatory on your part to comply the same.

AND WHEREAS, the Board officials has visited your industry to check the
compliance of consent conditions 10/08/2020 and accordingly Sub Regional Officer Pune-
1 reported the following non-compliances;

1. You have carried out more production quantity than the permissible consented

limit.
2. You have not obtained NOC from Central Ground Water Authority for the
~ extraction of ground water through bore well for your commercial activity.

NOWTHEREFORE, you are hereby called upon {o show cause as to why necessary
legal action shall not be initiated against you under the Water (P & CP) Act, 1974, Air (P&
CP) Act, 1981 and Hazardous & Other Waste (M&TM) Rules, 2016 ; riw Hazardous & Other
Waste (Management & Transboundry Movement) Rules, 2016.

The reply / ot;}jacﬁons if any shall reach this office within 07 days from the date of
receipt of this notice, failing which, further legal action as deem fit shall be initiated as per
the provision of various environmental enactments, which may please be noted.

For and behalf of M.P;g BEard

*

itin Shinde)

: ' I/c. Regional Officer
Copy to:- Sub Regional Officer, M.P.C. Board, Pune -1 :- Keep necessary follow up please.




Building Development Department, Zone No. - 1,
Pune Municipal Corporat

Ot No.- 2 oM E 118145
Date:- 93/1 1/’2‘22'

’Regional Officers ,
Maharastra Pollution Control Board,

Pune

Subject : - NGT Original Application no.72 of 2021 Mr. Santosh
Kamalaksha Shetty V/S Mr. Yashawant Chavan & Others

Reference:- NGT Original Application no.72 of 2021

Respected Sir,

With reference to our site visit done on 02/11/2022 for NGT Original Application
10.72 of 2021 ( Mr. Santosh Kamalaksha Shetty V/S Mr. Yashawant Chavan & Others ) in
Hon. National Green Tribunal, During Site visit we had observed two labor camps situated
in S.No. 60 out of which one was of M/s Goel Easha Capital Pvt. Ltd at S.NO. 60/1/2,
Kharadi & Other labor Camp is of M/s Pune B.P. Development Pvt. Ltd. At Kharadi S.No.
60 (Part), Pune (Land owner —Shri Chavan ). During site visit You have asked to produce
sanction /permission details of these two labour camps.

According To UNIFIED DEVELOPMENT CONTROL AND PROMOTION
REGULATIONS  Regulation no. 2.1.2 Permission is not necessary for labour camps for
construction sites, provided adequate water supply and sanitation facilities are provided

and safety is ensured;

Kindly please acknowledge the above information as per the reference of NGT
Original Application no.72 of 2021.

Thanking You,

Regards, w
/

For Executive Engineer,
Building Development Department Zone 1
@ Pune Muncipal Corporation
Pune

Attached :- Regulation No. 2.1.2 of UDCPR-2020.

W

Ofif§cPBrhe Executive Engineer A excuve -



2.1.2

development of land by laying out into suitable plots or amalgamation of plots or development of
an?/ l.and as group housing scheme Or to erect, re-erect or make alterations or demolish any
building or cause the same to be done without first obtaining a separate building permit /
development permission / commencement certificate for each such development work/ building
from the Authority. As stipulated in section 18/46 of the Maharashtra Regional and Town

Planning Act, 1966, no such permission shall be in contravention of the Regional Plan,
Development Plan proposals as the case may be,

Permission Not Necessary - No such permission shall be necessary for :-

i) carrying out of works in compliance with any order or direction made by any Authority
under any law for the time being in force.

i)  carrying out of works by any Authority in exercise of jts powers under any law for the time
being in force.

i)  the excavation (including excavation of wells) made in the ordinary course of agricultural
operation.
iv)  the construction of a road intended to give access to land solely for agricultural purpose.

v)  normal use of land which has been used temporarily for other purposes like marriage
pandals or for festive occasions etc. on private land;

vi)  provision of safety grills to window/ventilator,

vii) distribution / receiving substation of the electric supply company.

viii) installation of solar panels having base of solar panel at height upto 1.8m. from terrace,
ensuring structural stability from the Licensed Structural Engineer.

ix) providing internal lightweight partitions / cabins in the commercial building/ establishment
with certificate of structural stability from the Licensed Structural Engineer.

X)  temporary structures for godowns/storage of construction materials within the site.

xi)  temporary site offices, sample flats and watchman chowkys within the site only during the
phase of construction of the main building.

xii) temporary structures for storage of machinery before installation for factories in industrial
lands within the site.

Xiii) labour camps for construction sites, provided adequate water supply and sanitation
facilities are provided and safety is ensured,;

Xiv) construction of temporary sets for film / TV serial / advertisement shooting and like
activities for a period not more than one year, subject to intimation to the authority.

Xv)  building on plot area upto 150 sq.mt. (low risk category) and on plot area more than
150sq.mts. upto 300 sq.mt.(moderate risk category) subject to compliance as per
APPENDIX K,

\S
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 020 - 25811694 jog Center, 3rd floor,
Fax: 020 - 25811701 Mumbai Pune Road,
Website: btto.//moch.gov.in Wakdewadi, Pune - 411003,
Email: sropunel@mpch.gov.ia

GREENIS.S. 0 {G3T) Date: 0570872022
No:- Formatl. /SRO/UAN
No.0000134953/C0/2208000341

Tao,

Yash Infrastructure Company ey
S. No. 1344/3 & 4, S. No, 63/1/6,,C/o. AIGP Developers e
{Pune) Pvt, Ltd.,z 5. No. 1344/3 & 4, Wagholi 5. No. X
63/1/6, Grant Road, Kharadl - 411014 P vas-ibei

o Seevice is Gur uty
Haveli,Pune-Pune Y

Sub:  Application for consent to operate

Yaur application No MPCB-CONSENT-0000144953 Dated 29.07.2022

Far grant of Consent to Operate under Section 26 of the \Water (Prevemmn & Control of
Pollution) Act, 1974 & under Section 21 of the Air {Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the Following terms and conditions and as detailed in the schedule |, I, 11 & IV
annexed to this order:

1. The consent to operate is granted for,

2. The capital investment of the
submitted by industry }
3. Consent is valid for the manufacture of:

period up to 31/07/2025

Product . XHNU v uam

Products
1 |Ready Mix Concreate [ 2000 | m3/rmonth

(Far captive purpose anly)
4. C‘anditiunv u &ef Water {P&CP), 1974 Act for discharge of eﬂluent

_“pmaf Path

» | E ' [Recycle 100% to
1. | Trade effluent 0.5 gAs per Schedule-(| S0 7LD
2. |Domestic efluent 0.8 jAs per Schedule-1{On land for gardening

5, Cbnaltmm under Ai’r [P& CP) Act, 1981 for air emzssions'

a_n-_d_é’:rds to be .
chieved

"1 1 1 |pGsetizskva 1 |AsperSchedule-i |

6. Non-Hazardous Wastes:

Yash Infraxtructure Company ! TO/BAN No MPCS-CONSENT-00001 49953 (06-08-2022 H4:115:09 pam)

HIMS. P06 FOTN0 Page 1of 11
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10,

16,
17
18

19.
20,

21,
22.
23.

24,

126

SrlNo : Type of Waste Qliéng‘i«" ‘ U;:};’;'ﬁ ﬁﬁﬁt:r?f‘ﬂt Disposal

Solid waste from transit mixture washmg. muck {debnsfs{uﬂge} geonerated from RMC
shall either be reused through recovery unit/ Reclaiming system OR disposed off at a
designated approved site by local body, for debris / construction waste, -
Conditions under Hazardous & Other Wastas (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

iCategory NoJj Type . Quantity UoM, Treatment Disposal ]

Operation of RMC plant shall be in daytime only. The Day time is reckoned in between
6 a.m. and 6 p.m. i.e. from sun rise to sunset,

The Board may make the standards stringent for the RMC/batching plants located
within Corporation areas.

Commercigl plants shall install continuous ambient air quality monitoring station
{CAAQMS] within the premises.

Caprive plants shall carryout ambient air quality monitoring twice in a week for 24
hours.

. The industry shall comply with the siling criteria as per RMC Notification did

16.10.2016.
The entire RMC Plant should be enclosed.

. Industry shall provide covering at all the emission generating points.
. Industry shall carry out menitoring of ambient air quality twice in a week for 24 hours

at windward & lean ward dlrectm-n and whmit the data to Board office on monthly
basis,

The Board reserves the right to rew 'amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining 'fnﬁc{essary
NOC/permission from any other Government authorities,

The applicant shall make an application for renewal of consent to operate 60 days peior
tu ihe date of expiry of the consent.

This consant is issued with the approval of competent authority of the Board.

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry,

This consent should not be construed as exemption from obtaining necessary NOC/
permissiun from any other Government authorities,

The apolicant shall make an application for renewsal of consent 60 days pricr 1o date of
expiry of the consent. {Operale/Renewal)

This concent is issued as per deligation of powers issued vide office order no. 1242620
dtd 2371242020

The RMC plants where the norms are not followed and the technaology is old {Star type)
shall be discarded within 1 year. Existing RMC plant shall implement the suggested

guidelines within a year. The renewal of Maharashtra Pollution Control Board's consent

shail be considersd gnly after implementation of new guideiines. The RMC's having
valid consent of Mabarashtra Pollution Controf 8oard shall amend their consent in
compliznce with guideling within a year

IQMS.POG_FO2/00
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Pnd
LA

- Operation of RMC plant shall be in day time only. However in notified MIDC area,
notified industrial parks, outsige corporation area timing are not apmit:abig. The Day
time shiall mean from 6 3.m. 10 10 p.m. ‘

46, The industry strictly follows the Guidelines for Ready Mix Concrete Plant {RMC) for
sitting criteria of RMC Plant in the State of Maharashtra as per notification dated
[HESTXi LD

27 This consent should not be construed as any exemption from obtaining necessary NOC

i from other Gowt. agencies / local bodies as may deemed fit necessary,

{8 The applicant shall meke an application for renewal of consent 60 days prior to date of

expiry OF the consent, (Operate/Renewal}

USILEET] Sigmed by: Shid Protag
7634650¢ ed by: Shri. Pratap J
Sub Fegonal Citfacer

Fror andd wus beliali of,

FTbal I'éa
=R S de s $ ]
1HACThD S
actqing &5%
Sbddrolog
CHbcashly 20020806

Received Consent fee of -
5r.No ﬁ;?ﬁoummswf Trgnsactiong'nﬁ,hi'm
| 10000.00 |TXN2207003477

Date Transaction Ty
290772022 |Online Payment

pe

pary
b

Copy to:
1. Regonal Officer, MPCB, Pune
2. Chief Actounts Officer, MPCB,Sion, Mumbal

Yush Infrastructure Company/CO/UAN No. MPCE-CONSENT-0000144953 [06-08-202% 04:19:03 pmy
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"ash Infrastructurs € ompany COMAN No.M PLRCONSENT-0051 24983 {08-08-2022 08:19:03 pum}
YMS FOE_FO2IO0

L®

SCHEDULE-I o
Imnakmmmnnsmﬁmuﬁn&ﬂmmmnmm

Al As per your application, you have provided Effiuent Treatment Plant (ETP} of
designed capacity of 0.50 CMD consisting of Primary (Primary Clarifier/Primary
Settiing Tank]} for the treatment of 0.5 CMD of trade effluant.

Bl The Applicant shail operate the efffuent treatment plant {ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system 50 as to
achieve Zerp Liquid Discharge. There shall be no discharge on land or outside
factory premises,

Tl The treated eflfuent shall be recycled for secondary purposes to the maximum
extent. In no case, effluent shall find its way for gardening / outside factory
premises,

Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.8 CMD of sewage.

B} The Appiicant shall pperate the sewage treatment system Lo treat the sewage so
as to achieve the following standards.

_ Parameters. [ || " Standards (mgi)
1 suspended Solids Not to exceed 50
2 BOD 3 days 27°C ~{Not to exceed 30

3 CoD Aot o exceed 100

Cl The treated sewage shall be.recyci g for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises,

The Board reserves its rights to review plans, specifications or other data relating to
plant selup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unlt or establish any treatment and disposal system or an extension or
addition thareto,

The industry shall ensure replacement of pollution control system or its parts after

expiry of its expected fife as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof, ‘

The Applicant shall comply with the provisions of the Water {Prevention & Control of
Pellution) Act, 1974 and as amended, by installing water meters and other provisions
as containad in the said act:

Page 4 af 11
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SCHiDUE,E-H

A5 per your appiicatjon, you have pmvided ti\e Ajr po!lution cantmi {AF'C} system and erected
fmrwinq stack [5} o obsewe the mlfwmng fuel pattem,

ihe Appsicam stiall provile Specific Air PnBunon cortrol equipments as per the comditions of EP Act,

1986 and ryle made there under from Lise to time/ Environmental Clearance { CREP guldelines.

3, The Applicart shall obtain necessary prior permission for providing additional controd equipment witdy
recessary specifications and operation tereof or alteration or replacementfalteration well before its
tife come by anoend o erection of aew potlution controel equipment.

4. The Board raserves its rights tg vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation {including the change of any control
equipment, other in whole or in.part is necessary).

5. The appiicant shall install a comprehensive control system consisting of controd equipments as is

warranted with reference o generation of emission and operate and maintain the same cnnﬂmaouséy

0 85 1 achieve the level of pollutants to the following stancards:

[

Yasn infrasoractire Company'COMUAN Ko.MMBHSEWW&NS! {06-08-2022 U4119:03 gsm) Page b af 11
GME.PO6 FOZNG )
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ncustrial Cooling, sprying in mine pts
or hodter feed

 Domestic purpose 1.00

Processing whereby water gets polluted
& pollutants are easily biodegradable

Processing whereby water gets polluted
& polletants are not easily .00
bindegragabie and are toxic

5 |

Gardening {

6. The Applicant shall provide Specific Wa
conditicns of EP

Environmental Clearancef CREP guidelines.

ter Pollution control system as per the
Arl, 1986 and rule made there under from time to time/

Yash Infrastrochure Cum
1OMS. POG FO200

PEAYICOMUAN Ho. MPCR-CONSENT-000014455 3 (060820272 04:19:03 )
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Conerol Equipraent

i

%,

di

3

n-honse MEAsUres -

Al riaranal transter puints should be covirad.

ek digsl ConEEismmnt system shall be provided IngorpoTatitug ajtter &f the following:

i Barnizading round te penphery ot ihe plot boundary of height Tinimden 20 teet or 5

sent sbove free fall ar emissial afes. Whichever 15 hauht with tin shests some may extesd

aboe Wit netion SAring whenseir reguered.

ifs Weter spanklng/Chemical dust stabilizing agent spraying systerm sloay the periphery iaskde

the gremises of RMC

1) rse phsnketion aleng the periphiery insise boundary of the AMC premises hiawing minimam
meters, on all sides. The fliage of the wees shall adeguately cover area wpbe algut

20m 4

jore nal wark ared skl bo, cosment concreted/Ssphalten

Daily cleaniey / Removal of dust accumelation inside the plant {dryswet) shall be camy out with

imdustnat wavuum cleaner,

Two level type washing tacility shall ke provided at entry and exit puints, for transit mixture

wizhicie, ) :

Raw material storage & handling:-

Storage sios of cement & fly-ash shall be adequate capacily of dust Collection system such as

multi - cyclone followed by bag house assembly: -

wanaling of Cement, sand, My ash and aygregates shalt be carried out with mechanical closed

Systaen ondy, )

Manual coerations shali be permetbey only in a closed shed, egquipped wilh dust comrel system

at the fapding poirt as weil as roof top secondary dust controd systern.

il Convayar helts of Sand, aggregate shatl be covered with tin sheels and at points dust

collection system to be installed to aveid secondary fugitive emissions.

Mixing section of cement, agyregate & sand shall be equipped with adequate capacity dust

collection system, such as multi-cycine folowed by bag houses, 50 25 £ limnit dust emissions.

Storage area of sand & aggregates shall be equipped with roof tap water sprinkler system.

Tite praduction plant shalt be interfocked with air pollulion controt system.

plrernative pavwer supply system should cower poth the production and Air Pollution cenznyl

sl

industry shall provide treatiment 1aality industrial effluent.

Industey shall provide disposal facility for treated efflusnt. .

industry shall provide disposal facility for sofid waste.

Industry shall provide proper exhaust system in the premises.

Ambient air quality as a distance of 10 mtr form source or the plant boundary

wihlchaver Is nearer, shall meet the following standards )

Particufate Matter PM 10 Kot to Excesd 100 wg/m3

Particuiate Matter PM 2.5 Mot to Exceed 6L uptens3

Sulid waste treatment and disposah

Susic waste from transit mixnure wasping, muck (debris/shudge) generated from RMC shall
gitier be reused theaugh recovery snit! Reclaiming systern OR disposed «ff at a designated
approved site by local body, for debris / construction waste. Industry shall corply with
fullwwing additiceal conditions:

Tha R%C plants where the norms are not followed and the teehinology is old {Star type) shall
bi giscarded within 1 year, Existing RMC plant shall imalement the suggested guidetings within
a year. The renewal of Maharashira pollation Control Board's consent shill be conskdered pnly
afler impiementation of new guidelines. The RMC's having wahid consent of Maharashica
Peihtion Contzot Board shal amend their consent i corpriance with guideline within & year,
Dpesation pf MO plant skall ve in day time only. However is sutfied MIDC ares, netified
ingluaerial parks. oulside corperation acea timing are not applicable. The Day time shall mean
froa & dum, te 10 paw ‘
The industry strictly follews the Guidgelines for Ready Mix Concrete Piant (RMC} for sitting
criteria of RMC Rlant in the State of Malarashtra as per notification dated TL12016:

Yash infrastructurn CompanyCO/UMN Mo, MPCB-CONSENT-HUG184953 {26-08-2022 04:12:03 pm}
NS, POS_FOI00
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e
SCHEBULE-{II
Detalls of Bank Guarantees:
Amt of BG 5t
fmpbsed
- Consantco | . ; e of Up 2o validly of | ‘
1 renenal l 25000 | Cortinious tonsedy | Consorl Aug, 2025
' - i | corgdtions f e . :
BG Forfeiture History
auntof _ - Jtes
|
!
Vash ThITastrichure ConiyanyiCOTUAN Ho:HPCE-CONSER 0000 2S5 3 TUB-0K- 2027 TS0 F” P—ryrTe
OMS, POB_FOZNO
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SCHEDULE-IV
General Conditions:
L The Energy source for lighting purpose shall preferably be LED based
The PP shall harvest ralnwater from roof 10p3S of the buildings and storm water drains to
recharge the nround water and utlize the same for different industriad applications within
the plant k
5 Conditions for B Set

a3} Noise from the D.G. Set shuld be controfed by providing arn aroustic enclosure of by
treating the r00m acoustically.

i Industry snould provide sCOUSTC enciosure for contrat of noise, The aCoustic enciosure/
acoustic treatment of the room shouid be vesigrad for ey 25 08 (A) nsetion lest §
o for meeting the ambient noise standards, whichever is on higher side. & suitable
exhaust muffler with insertion joss of 25 dB (A) shall also be provided. The reasurement
of insertion loss will be done at different points at 0.5 meless from aceustic
encigsurefroom and then Average.

¢) Industry shoukd make efforts Lo bring down noise level due to DG st cutside industrial
memisas,mmin ambient noise requirements by proper sikting and control measures,

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
nanufacturer.

@) A proper routine and preventive maintvanaﬂce procedure for DG set should be set and
folipwed in consultation with the DG manufacturer whitch would heip to prevent noise
levels of DG set from deteriorating with use.

£ D.G. Set shall be operated only in Case of power failure,

gi The applicant should ot cause any nuisanLe in the surrounding area due o operatior of
0.G. Set,

%} The applicant chalt comply with the notification of MOEFCC, India on Enwerodimmeant
{Prolection) second Amendment Ru 5 i R 371(E) dated 17.05.2002 and its
amendments regarding noise limit 0F SEtS run with diesel.

et

e

e

o
The applicant shafl maintain good housek eping.

& The non-hazardous solid waste arising in the factory premises, Sweepings, eic. be disposed
ol scientifically so as not to cause any nulsance | poliution. The applicant shall toke
NECessary permissions from civic authorities for disposal of sofid waste.

6. The applicant shall not change or alter the quantity, quality, rhe rate of discharge,
remperature of the mode of the effiuent/emissions oF hazardous wastes of control
equipments provided for without previous written permission of the Board. Tha induskry will
not carry cut any activity, for which this consent has not been granted/withoul prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controfled 5o 35 to
matntain clear and safe erviroament in and aroynd the factory premises.

g, The industy shall subrnit quarteriy statement in respect of indusiries obligation towaids
consent and poiution contrel compliance's duly supperted with dogumentary evidences
{farmat can doamloaded from MPCB official site).

g, The Indusiry shall submit official e-mail address and any change will be duly informed to the
MPCB. '

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Governenent of india, Notification No, B-2890 1620/90/PCHL dated. 18.11.2009 as amended.

11. The Board resprves (s fights to review plans, specifications or other data refating to plant
setup for 1he lreatment of waterworks for the purification thereof & the system for tha
disposal of sewage of trade effiuent or N confiection with the grant of any consent
conditions. The Applicant shall abtaln prier consent of 1ke Boand to take Steps to establish
the unit of establish any breatment and disposal system or an extension or addition theretu.

Yash [nfrastructure CauspanyfCOMURN Ho.MPCB-CDNSE‘NT-ﬂﬂBM&A%} {06-08-2022 04:1900F i} ¥ T~
KOS, POG_FO200 pm Vage 9o 1
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12, The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by mantufacturer so as to ensure the compliance of standards
and safety of the aperation thereof,

L1 The PP shall provids personal protection equipment as per norms of Factory Act

14 industry should monitor effluent quality, stack emissions and ambient air uality
morthiyfquarterly, _

15 Whenever due to any accident or other unforeseen act or even, such emissions oocur of is
apprehended to ocour in excess of standards laid down, such information shall be forthwith
Reportad to Board, concernsd Folice Station, office of Directorate of Health Services.
Depariment of Explosives, inspectorate of Factories and Local Bady. In case of falfure of
pollution controd equipmants, the production process connecied L i shall be stopped..

16, The applicart shall provide an alternate electric powsr source sulficient to operate all

poilution control facilities instailed to maintain compliance with the terms and conditions of

the consent, In tne absence, the applicant shall stop, reduce or otherwise, contral
production to abide by terms and conditions of this consant,

The industry shali recyclefreprocassireuseiiecover Hazardous Waste as per e provision

contain in the Hazerdous and Other Wastes (M & TM) Rules 2015, which can be recycled

‘processed fredsed frecovered and only waste which has to be incinerated shall go to

meineration  and  waste  which  cen be  used for  land filing and cannot be

recycledireprocessed etc. should go for that purpose, in order to reduce oad enincineration
ard landfill sitefenvironment.

18, An inspection baok shall be opened and made available to the Board's officers dusing their
visit 1o the applcant,

18, Industry shall strictly comply with the Water (PECP} Act, 1974, Air (PRCP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPUE website {www mpch.gov.ing. v

A0 Separale dradiage svstern shall be provided for collection of frade and sewage offluents,
Termingl manholes shail be provided at the end of the coliection system with arrangement
ot measuring { w, No offluent shall be sdmitied in the mipes/eowers dovnstream of the
terrranal manookes, No effluent shali find ity way otner than i designed anid provided
cotlection sysiem, -

21, Medher storm water nor discharge from other premises shall be allowed Lo mix with the

efftuznts from the factory. ’

e industry should rot cause any nusance in surrounding ares.

&30 The industry shali teke adequale measures for control of neise levels fram its own sgurces
within the premises so as to maintain ambhent air quality standard in respact of noisa by fess
than 75 d8 (&) duning day time and 70 d8 (A} during night time. Day time is reckoned in
oetwesn 6 a.rm, and 10 pom. and night time is reckoned between 10 p.m, and & 2.,

24, The industry shall create the Environmental Cell by appeinting an Environmentat Engineer,
Chemist and Agriculture expert for Inoking afler day to day activities related to Envirgnment
and irrigation field where treated effiuent is used for indgation.

45, The applicant shall provide ports in the chimney/is) and facilities such as Jadder, platform
ele. for monitoring the air emissions and the same shall be open for inspection tofand for
use af the Board's Stafl, The chimneyls) vents attached to various sources of emission shall
be designated by numbers such as §-1, 5-2, etc. and these shall be painted/ displayed to
facilitate identification,

26, The industry shiould comply with the Hazardous and Other Wastes 1M & TM) Rules, 2016 and
subrit the Arnual Returns as per Rule 6{3) & 2042} of Hazardous and Other Wastes (M &
Tr) Risles, 2016 for the preceding year April to March in Form-iV by 30th june of every year,

27, The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air poilution control
system. A register showing consumption of chemicals used for treatment shall be
raindained. :

Yash infrastructure Compamy/COMIAN No.MPCH-CONSENT-0000144453 (06.08-202F 04:19:03 pm} Page 10 ¢ 11
JOME POG_FO2/00 :




78 The applican: shal BONG denimum 33% of the svaidable open land Grder ArEer Coverage
Hlactation. The appicant shall submit @ yearly statement by 30th Septem CUErY Year on
asvalable gpen plat ares. auraber of ETRES SUNVIVING 85 on 31st Masch o the year ang
murbes of rees planted by September end.

Yhe Board reserves s AEhIS to review plans, specifications or Uiher gats retatng o plan

SEUD {or the veatment of wWaterworks for the punfication therea® & the system for the

disposai sewage or bade eifluent of in connection with the grant of any congent

conditicns, "

The Brm spail submit 1o this aifice, the 30ty day of September avery year, tha Environmen

Statement Report for the financia? year enging 31st March in the Rrescrided FORM-V a5 per

the provisions of Bule 14 of e Erviranment (Peotection) {secand Amendment) Hules, 1995

31. The Appiicant shall obtain neglessary prior permission for providing aduitional contrad
equipment  with necessary  specifications and  cperation thereof or alteration or
replacement/alteration weil before its life come to an end or erection of new poliction
contrel ecuiprent, : :

32, The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technoingical unprovement or stherwise such variation tinchuding the change of any control
equipment, other in whole or i part is necessary),

33. The applicant shal provide facility for collection o enviconmental zamples and samples of
trade ang sewage etfluents, air emissions and hazardous waste to the Board staff at the
werminal or gesignated peints and srall pay to the Board for the services rendered in this
Dehat,

]
3.5%

“at
o

o

.

s cerlificate s digtaily & electronicaliy sigried,

Yanh Infeastructure Company/COMAN Mo MPCE-COMSEMT-QR0EL44953 (06083032 (4:39:03 pmy
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MAHARASHTRA POLLG%N CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 p— Jog Centre, 3" Floor,
e-mail :  ropune@mpch.cov.in m Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in 74 Pune- 411003

"Your Service is our Duty”

wecerRorr; 30 1195 DOp! pae: 252022

T
M/s. Yash Infrastructure Company,

S. No. 1344/3 & 4, S. No. 63/1/6,

C/o. AIGP Developers (Pune) Pvt. Ltd.,
Wagholi, S. No. 63/1/6, Grant'Road, Kharadi,
Tal. Haveli, Dist. Pune- 411 014.

Sub: Proposed Directions under section 33 A of the Water (Prevention & Control
of Pollution) Act, 1974, 31 A of the Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous and Other Waste (M & TM) Rules, 2016.

Ref: 1) Consent to Operate granted by the Board vide no. Format1.0/SRO/UAN
No. 0000144953/C0/2208000341, Dtd. 06/8/2022 valid upto 31/7/2025
2) Hon’ble NGT Order Dtd. 27/10/2021 in O.A. No. 72/2021(W2)
3) Visit of the Board official on 02/11/2022
4) Proposal submitted by Sub Regional Office, Pune-I vide no.
MPCB-LEGAL-ACTIONS - 231122027 Dtd. 24/11/2022

WHEREAS, your RMC plant is located in the “Pollution Prevention Area” under the
Water (Prevention & Control of Pollution) Act 1974, under the Air (Prevention & Control of
Pollution) Act 1981 and Hazardous and Other Wastes (Management and Transboundry
Movement) Rules, 2016 followed by further amendments made therein from time to time.

AND WHEREAS, the Board had granted the consent to operate under Section 26
of the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 6 of the
Hazardous & Other Wastes (MH & TM) Rules, 2016 and amendments thereof.

AND WHEREAS, it is obligatory on your part to provide pollution control systems
and to operate and maintain the same continuously and effectively so as to achieve the
standards prescribed in the consent and environmental norms.

AND WHEREAS, Board Official has visited to your industry on 02/11/2022 to
submit the compliance report to Hon'ble NGT and Sub Regional Officer Pune-l has
submitted legal action proposal vide reference (4) above with the following non-
compliances,

1. You have not covered raw material transfer points.

2. You have not carried out daily cleaning / removal of dust accumlation inside
the RMC plant premises.

3. You have not provided two level type of washing facility at entry and exist
points.

4. You have not provided closed shed to the raw material storage area.

5. The sedimentation tank provided for the storage of contaminated water is
found overflow and found its inside the RMC plant premises.

6. You have not provided wind breaking wall with adequate height in the
surrounding area of RMC Plant.
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AND WHEREAS, from the record of this office and observations made during the
visit, | came to the conclusion that, you are not complied with the conditions prescribed in
consent granted by the Board and provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 and
ammended thereof thereby causing grave injury to the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under section
33 A of Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air
(Prevention & Control of Pollution) Act, 1981, |, undersigned Regional Officer of the Board,
at Pune hereby issue directions as under-

1. Why your RMC plant shall not be directed to close down forthwith?

2. Why the competent authorities shall not be directed to disconnect Water /
electricity supply of your RMC Plant ?

You are directed to submit your reply within 07 days alongwith corrective action plan
towards the above non-compliances along with all necessary documents from receipt of
this letter, failing which further necessary action as deemed fit in your case as per the
provisions of various environmental enactments will be initiated against you, which may
please be noted.

For and on behalf of
Maharashtra Pollution Control Bpard

M. P. C. Board Pune
Copy Submitted for information to

1. Joint Director ( , M.P.C. Board, Mumbai.

follow up and report the compliance from time to time and also present during the hearing
ith present status.
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Annexure -VIII
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Dismantled RMC plant machineries — at S. No. 60/5, Opposite to old RMC

Dismantled RMC plant machineries — at S. No. 60/5, Opposite to old RMC plant.
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Labour Camp - found well maintained condition

Labour Camp - found well maintained condition
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L & W Construction Pvt. Ltd. Labour Camp
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Labour Camp — found in haphazard conditions

Labour Camp — found in haphazard conditions
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New RMC plant — Yash Infrastructure Company — transfer point is not covered
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New RMC plant — Yash Infrastructure Company — transfer point is not covered




New RMC plant — Yash Infrastructure Company

New RMC plant — Yash Infrastructure Company located inside the AIGP

Developers project — raw material is not in covered shed




